IN THE NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD
DIVISION BENCH
COURT -1

ITEM No.101
C.P.(IB)/105(AHM)2025
Proceedings under Section 7 IBC

IN THE MATTER OF:

REC Limited .. Applicant
Vs
Abellon Cleanenergy Limited .. Respondent

Order delivered on: 25/06/2025

Coram:

Mr. Shammi Khan, Hon’ble Member(J)
Mr. Sanjeev Kumar Sharma, Hon’ble Member(T)

PRESENT:
For the Applicant :Mr. Saurabh Soparkar, Sr. Adv. a. w. Mr. Digant Popat,
Adv. & Mr. Nihar Thakkar, Adv.
For the Respondent :Mr. Rashesh Sanjanwala, Sr. Adv. a. w. Mr. Aditya Joshi,
Adv. & Tarak Damani, Adv.
ORDER

(Hybrid Mode)

Now the rejoinder has been filed by the Applicant/Financial Creditor on 20.06.2025
vide Inward No. D 3885, the same is taken on record.

Further, the Respondent/Corporate Debtor has also filed affidavit in sur-rejoinder,
thereafter on 24.06.2025 vide Inward No. D 4068 along with the copy of the OTS
proposal dated 10.06.2025 as Annexure-R1 submitted to the Applicant/Financial
Creditor. It is stated that a proposal of qua the principal amount has been offered
which is closed to Fourteen (14) Crore.

Written submission has also been filed by the Applicant/Financial Creditor on
24.06.2025 vide Inward No. D 4102 as well as by the Respondent/Corporate Debtor
on 25.06.2025 vide Inward No. D 4157, both are taken on record.

Learned counsel for the Respondent/Corporate Debtor states that the outcome of
the OTS proposal has not been formally communicated by the Applicant/Financial
Creditor to the Respondent/Corporate Debtor. Now the OTS settlement has been
given by the Principal Borrower, namely, Bhavnagar Biomass Power Projects Private
Limited.

Re-list fpr further consideration on 23.07.2025
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